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CENTPAL ADMINISTRATIVE TRIBUNAL LUC NCH BENCH, LLICKNC. .
O N0 ,477 of 1990,
Banshi .Dhar Fandoy eseeeecsssescess.. Applicant,
Versus |
Union of India & othors sececsessvveo ReSpondonts;
Hon'vle Mr,Jus’_. . UL .Srivastava,V.C. |

HOn ’blg_ Bih‘ .K.%Q!!a ,A ul\f.lo
(By Hon'ble Mr.Justic. U.C Srivastava,V.C.)

This is a second original application filed
by the applicant. The carlier ong was 8llowed by the
tribunal but as the applicant ‘:as again rcplaced by

another person, he has approached the tribunal praying
relief against tho samec,
2 . The applicant was ongaqud as -a substitute
Extra Dopartmintal Mail Peon in the month of July,1987
on adhoc basis pundirg sclection and appointment of
a candidatc drawn from the Bmployment dExchange on
regular basis. A requisition was sent to the Exploymont
2xchange and thorcafter names of six candidatos were
’ Sponsored and the candidates were required to submit
their proforma which they did. According ¢o the applican
his applicatitn.:as wrongly withheld and was delivered
to tho Assistant Supcrintendont of Post Offices after
due date and a fraud was committod with the resuit that
a chargo~sheet was given to another person., Cnez Devi
Prasad Dubcy was wrongly acpointed at the instance of
Socretary of Bhartiya Dak Karamchari Union. As the
applicant was carlier appointod but aforusaid D.P;Dubey
was treated to be arpointzd.On qiving charge to him,
the applicant approached the tribunal and the tribunal
found the applicanf's appointment valid. According to
the applicant, notwithstanding the fact that he is
going to the office daily but the work was not given
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to him in collusion with others and +hat is why "o 3s
contending that the order passcd by this tribunal has

not boen complied with..

3. + is not nocuossary to refur the past histor
But the cas2 & the respondents is that the applicant
was allowed to assume the charge of Sxtra Departmental
Hail Peon on 25,1C.89 but he did not perform tho work an
he himself gave the news in Amethi Samachar that he did
not perform the work of Extra Departmental Mail Peon,
Kuchmuch. Since the regular incumbent Shri Gaya Frasad
Gupta,who was looking after the charge of Extra
Departmental Mail Foon, KXuchmuch against the vacancy
which was causod duc to erder of put off, had made sover
~al applications for his comina back to the post of

5.9 JM.P which post the applicant was Bolding tomporarily
and on 20.3.9C, the Director Tostal $orvices agroed
with the roquest of Gaya Prasad Gupta and directed

to the Supcrintendent of Fost Officas i.oc. the
respondent no,3 to cancel the appointment of the
appointment of the applicant and allcw- Gaya Prasad
Gupta to continuc on the said post and he was consequen
~ly allowud to join and at tnat time, Shri Devi Prasad
Dubey was working-as a Subst itute from whom he took

the charge. It is truc that applicant‘s appointment

was ocarlier held valid but the facts, as stated above,
disflosz that as a mattor of fact tho post was nct
va-cant . As the previous incumbent was still claiming
the rost and the dupartment was intzrested in removing
the applicant, that is vhy the previous incumbent

vas askod to comz back and whan tho rovious incumbent
had taken ovoer later on,in natural course, the applica
-nt should go dcin and that is why his appointment

was made temporary. Accordingly, the respondents

are directod to consider the case of the applicant
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for arpointment as and when the vacancy occurs and
he shall b: given preference and priority in view of
tho fact that he was appointed and he worked on adhoc
basis, .[ith thoss observations, the applicant stands
disposaod of . No order as to costs,
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M '-,mBERifﬁ/ ‘ VICE CUAIRLAN,

DATED ¢ NOVEM3ER 19,1092
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